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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION No. 491 of 2022
IN THE MATTER OF:
ABHISHEK PANDEY e APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE AND
OTHERS. RESPONDENT

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No.l
(MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE,
'r-‘\ NEW DELHI)

3

r ! MOST RESPECTFULLY SHOWETH:

I, Vishwa Bandhu Meena, S/o Bhagwati Prasad Meena aged about 31 Years,
currently working as Scientist “C” in the Ministry of Environment, Forest and
Climate Change (MoEF&CC), Integrated Regional Office, Bhopal, do hereby

solemnly affirm and state as under: -

1. ThatI, in my official capacity as Scientist “C” in the Ministry of

}.;;;_{_"";f, ke ;\Enwronment Forest and Climate Change, Integrated Regional Office
/::_ .“{‘.: 1’_.—.5- ] o xS
.f—':;;ﬁ" Y })Qopal i.e. Respondent No.l in the above mentioned matter, am

a-w
S \ 2 f‘ﬂt chversant with the facts and circumstances of the case on the basis of
) \ \ " 1

-r.-a..r

s VEL Dfﬁmal records, and as such authorized and competent to swear this
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2 Tt is submitted at the very outset that the Respondent No.1 denies each
averment and/or submission made in the application which is contrary
to and inconsistent with the averment made and facts stated in the
present reply. It is submitted that the nothing stated in the application
may be deemed to have been admitted by the Respondent No.1 unless

and until the same is expressly admitted in the present reply.

3. That a short affidavit is being filed by the answering respondent at this
stage and craves leave and liberty to file a detailed Reply Affidavit to

the aforesaid Petition, as and when required.

4. That the applicant has filed the present application against the illegal

excavation of sand from Son River by obstructing the river stream at

Village Thatara, District Singraulli, Madhya Pradesh by Private

respondent No 17 i.e. M/s RK. Transport. The Environmental

Clearance (EC) was granted to the respondent by State Environmental

Impact Assessment Authority (SEIAA), Madhya Pradesh dated

7 07.12.2020 for carrying out sand quarry within the area of Eco-
-. sensitive Zone of Son Gharial Wildlife Sanctuary.

s 5. That in the present matter Applicant is praying 1) to cancel the EC
',\!__. granted by SEIAA on 07.12.2020, 2) to impose immediate ban on
e

e illegal excavation of sand in ESZ and from the Mid-stream of SON

River by obstructing the river stream and stop illegal mining carrying

s out by the respondent 17 at the interstate border of M.P. and U.P. and

@f -*@-{ ‘\‘\3) to assess the environmentas or ecological damage and recommend
E-W’\ W I’écovery of environmental compensation for illegal mining in violation

| b.sc,,_“ ~--... of notifications, directs, guidelines and judgments of Hon’ble SC and

6. That it is humbly submitted that Respondent Ministry issued
Environment Impact Assessment (EIA) Notification dated 14th
September 2006 which requires certain projects to obtain prior

Environmental Clearance (“EC”) before any construction work in case
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of new projects or expansion and modernization of existing projects or
activities. The Schedule to the Notification details the categories or
projects or activities which requiré prior Environmental Clearance.
Copy of the Environment Impact Assessment (EIA) Notification dated
14th September 2006 is annexed and marked herein as Annexure-R-

1/1.

. That it is submitted that all projects and activities are broadly

categorized into two categories - Category “A” and Category “B”,
based on the potential impacts on spatial extent and human health and
natural and man-made resources. All projects or activities included as
Category ‘A’ in the Schedule, including expansion and modernization
of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in
the Ministry of Environment, Forest and Climate Change (MoEF&CC)
on the recommendations of an Expert Appraisal Committee (EAC) to
be constituted by the Central Government for the purposes of this

notification.

. That all projects or activities included as Category ‘B’ in the Schedule,

including expansion and modernization of existing projects or activities
as specified in sub paragraph (ii) of paragraph 2, or change in product
mix as specified in sub paragraph (iii) of paragraph 2 will require prior

environmental clearance from the State/Union territory Environment

... Impact Assessment Authority (SEIAA). The SEIAA shall base its

! decision on the recommendations of a State or Union territory level

Ekpert Appraisal Committee (SEAC) as to be constituted for in this

<,
<
.

I‘?a. fication.

K "_SLL-"That the answering respondent Ministry has published in the Official

Gazette the notification for declaration of ESZ around Son Gharial
Wildlife Sanctuary vide S.0. 4030 (E), dated 13.12.2016, with an
extent of Eco-Sensitive Zone of one k:lometer from the boundary of the

Son Gharial Wildlife Sanctuary. The area of Eco-Sensitive Zone is 424

(2




square kilometer. The above mentioned final ESZ Notification also
prescribes at Para No.4, the list of activities prohibited or to be
regulated within the Eco-Sensitive Zone which is reproduced herein

below for ready reference: -

“4. List of activities prohibited or to be regulated within Eco-
sensitive Zone.- All activities in the Eco sensitive Zone shall be
governed by the provisions of the Environment Act and the rules
made there under including the Coastal Regulation Zone, 2011
and the Environmental Impact Assessment Notification, 2006
and other applicable laws including the Forest (Conservation)
Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927),
the Wildlife (Protection) Act 1972 (53 of 1972), and amendments
made thereto and be regulated in the manner specified in the

Table below, namely:-

TABLE
S.No. Activity Description

(1) (2) . (3)

A. Prohibited Activities

1. |Commercial mining|(a) All new and existing mining
stone  quarrying and(minor and major minerals), stone
crushing units. uarrying and crushing units shall be
rohibited with immediate effect
Except for meeting the domestic

needs of bona fide local residents

including digging of earth for
|construction or repair of houses and
for manufacture of country tiles or
|bricks for housing and for personal

[consumption;

(b The mining operations shall be

o




carried out in accordance with the
order of the Hon'ble Supreme Court
dated the d4thAugust, 2006 in the
matter of T.N. Godavarman
Thirumulpad Vs. UQI in W.P.(C)
No.202 of 1995 and dated the 21st
April, 2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C)
No.435 of 2012.

Copy of the said notification, declaring ESZ around Son Gharial
Wildlife Sanctuary issued vide S.0. 4030 (E), dated 13.12.2016 is
marked and annexed herein as ANNEXURE R1/2.

10.That it is humbly stated that SEIAA, MP granted prior environment
clearance No. 5059/SEIAA/dated 07.12.2020 for sand quarry in an area
of 4.95 ha for production capacity of 130530 cum/year at Khasra No.01
at Village-Thatara, tehsil-Chitrangi, Dist-Singrauli (MP) by M/s R.K.
Transport and Construction Ltd. Shri Sachin Agrawal. The mentioned
village Thatara falls within the Eco-Sensitive Zone as per Annexure Il

S.No 90 of the Ministry’s Notification dated 13.12.2016.

11.That it is humbly submitted that as per the provision of 23(C) of Mines
/ff—»-; ;c:.“ and Minerals (Development and Regulation) Act (MMDR Act), the
) g

: -;‘ e < State Government is empowered to make rules for preventing illegal
. vy

: ’i' {\ fmn}mg, and transportation & storage of Illegal minerals. All such

-7*T“'rk

/7. mining which qualifies under illegal shall be dealt with in the provision
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12.That it is humbly submitted that the State Pollution Control Board
(SPCB) is the nodal authority in the State for dealing with cases related
to pollution or environment management coming under the purview of
the Water (Prevention and Control of Pollution) Act, 1974, the Air

(Prevention and Control of Pollution) Act, 1981 and the Environment




Protection Act 1986. SPCB shall initiate appropriate action under the
provision of these acts for non-compliance of violation of the

provisions.

13.That it is humbly submitted that the Respondents reserve its right to
add-alter and modify the counter affidavit filed by him and to submit

further facts, if so necessary in future for proper adjudication of this

case.
DEPONENT
27e) F ,,-:?“.\
.’;A‘B“"'—-‘-ﬁ. gy
SR Q. Q\J‘f \
F e &y
. X A ‘-Hzl gq"'_r-'-
i """-t.._ N 2y R
s‘ Ly ;.‘:-h;._‘_‘“‘f‘IAR
VG Aga T
'\‘?);-\ ML L . 7
R R s R 4
T
VERIFICATION
“
_n‘f,.
q' . Verified at Bhopal on this day 7" December of 2022 that the contents of
:\m. this affidavit based on official record(s) maintained and information
W g available in the office are true and correct, no part of it is false and
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nothing has been concealed there from.
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EXIRAORDINARY

AT 11— @98 3— Y-G9 (i)
PART II—Section 3—Sub-section (i)

mitesrt ¥ weniia
PUBLISHED BY AUTHORITY

| 1067) 7§ furelt, gwafmar, famsw 14, 2006/975 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/BHADRA 23, 1928

yatare oY == A

firgEET

7% fioe, 14 faaew, 2006
HIN, 1533( 3N), —PEG AR T HHY GBN G T97 FWOR A1 Wdlta §9 Iodim qorw=

@ g A Ofed R 9 IR T Ot W aeera W aiee anmera Pl s ger g
mﬁﬁam?smmzﬁmﬁmm(m)mﬁm 1986 ¥ €N 3 A S (3) D I”fA Wy
Hiasa g 18 WS, 2006 ® argEIfeT WY waaRyr Hify i aiftrga # fAfafde afivw & stwi
@ IR w9 9@ @ waeein smi sfifafee o @ W@ & we & Rl o F, o
a1 fearpaml W @1 59 afgE O ot # mw Suaffm o wew wtavfy
wATgR W R af@imel @ fRma @ Rwr o sgfate ® sfga fde o afinty
e o & fag, valewr (W) Pam, 1086 @ Fram 5 @ Sulam (3) @ anfw w@ o
HRNET ARG B AGUS, HAURY, AT 2, @E 3, 99GEE (i) ¥, Fosno o 1324(3), aNGE 15
fdav 2005 gm1 g @ 7 R Rt 99 Wi afFaal 3, R IR pafa 8 A e &
9 o 9, Rt 9w sftnE @ saffe ot o Iowm A vl o @) Sues @ @
¢ of, Wre R af Ay & sfiae andia o g amifia fve g ;

AR gaa afeRgE A Wl 15 RITR 2005 B e o suem o & o oA ;

AR FxR Sfeafew g AfiREEn & S F mw ot amis ofty gendl w Al weew 3
e WA AR

2900 G1/2006 {1
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W, 4 T WHR, i (dww) P, 1986 @ Fraw 5 3 Suftad (3) @ @ (@) B
Wwﬁawiam(m)m 1986 %! &1 3 W Juar (1) v Sm (2) & WS (v) BV
uﬂﬁmmmaﬂammaﬁmﬂomm 60(3), TRE 27 wad, 1994 T I wTaf
@ Ry aftrpia o g0, e 3R st ¥ g e & @ w3 w0 @ Rew v & ww

T & o T e o ardre @ &, ¢ Rt T fharmart o1 st Wi @ 5
S&waﬁsmﬁﬁqﬁazﬁmmwﬁdmﬁtmﬁmmﬁmmmmgﬁaﬂmm
it o redfiet # oReds afta emr & uReds & g e @ Rl a3 gy, S
PR FN 41 59 g ¥ w1 gad wyar fifde s & squr o st At awe s @

ame 1 Tl VR O3 R Al Wi iR d
HT PR AN R F T A 3T GoF WX qutaoe aamam Futvor gt gRr gd agfaen
Ay & gy @ Rea e o

2. g4 yafawiig ammafy ot siand (4.40) -

Frafofaa oRael a1 Rrareendl @ frg, oo sdm g R o afta w7 @
Rrara, =1 wfeio w14 o1 4 IR o0 ¥ @ 99 ond ¥ wet ‘@’ @ sieta ord o R
& oy wafe ffore oo A, R orpd # ‘e’ @ oiva omY o Rt @ fag o o
I BRI AR A g@iewn AR T YAEd SE T € R T WR W AN g R
Faivor mitw we T & g4 vaiawlia sl aifte @it e wRaern o frarsan s fea
e g |

i) o sfegEm B o F g w1 aRaeEd @ e

(i) T8 s A aggd § gieg Ao wREemt o1 frareand @, d&ite i
& farg smafq wRaremel o sareaml & fag & AR 1 sfdtew & o
apgeh ¥ R g aRrman Whnslt B uk B AT & s F oRads wfte fReaw W
e |

(i) fffde W@ ¥ W R ¥ afRifa Rl emm Rfeioeal gfe § sar fsm
# =g oRed |

3. o v gatave warer i sieor :-(1) @ wor wRogafaro waea P
mfereew, R 901 SO TYEIG, (WSIMEIY S T A WRER gR qutR (wE) afefem,
1936351:11?13.61@!11?1(3)%a&ﬁ?nﬁiaﬁmmﬁwﬁiﬁ?mﬁ#mﬂ%aﬁaﬂaw
ot 3V TP weRa-afga, 1R GeR 41 W R 99 aegeT T R e e Ry |
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(2) He-aRT SR U9 ORI HU_EE R o YaRa FRerd g s guf
fafert ¥ offya g |

(@) oA wEw W& IR @ TS T O g0 aE B wRRrE VI A @ o
THE B W @ G | ' -
@) AR Sutw (3) ¥ RfifEe wewl 4 oo wow W vafaw e Prion aiwa ¥ s

B, Uwgemdvy ol e g |
() TS TR T WY T e 9tk (3) ¥ Sulv (4) # Rffe wewi afw sy @ A

N TET wWER ¢ g Bl ok 3Ny aR ar @ iR o e ¥ diw A @ ofae 3w
aftRpE @ sl @ Y TadamdTe @ s wiitew @ w0 A afea @l |

6) I veur® wew ofit angm A (MRIGW B I WOR oW e T Ao AN B
wepreE 3 e 9) @ Tul ot Paa weER @

() - cwdnduy & wiht Aftva e J 2 ok frdf dow A fag A |

4, aRarorr st frmeaml &1 wafier -

(i) wil wRaraan @ frarean gere: 3 il A welfea § gt cE AR g e
WM GATAR 3w W ok wa e T sifaew aen wra B deE
W menfa € | _

Gi) D A gt ‘B B W F wfRfom wht wRaeEalt @ fsareand, Rred siwia
fgmm wfaeERit @ aread & AR i sgieee an sag e §
wRad wffem & @ g 0 afREe & wioAl @ fag $<ia IR gr1 Al
) W el ol Rdwg siwo wfafy 3 RrmiRel = W= wvar § gafeso siv
T4 daTea A gf qiER IR afe 8l ;

i) o A vl ‘w @ w0 winfad ot oRgemmell @ Rrareand, e siwia
2 B SN (i) % RARE Rewm e @ R @ R ok
gt a1 4 2 @ wutw (i) § 2enRAffE S Mo § oftedw o §
fag foenl 3 witifom 78 & < ol A Piftea Y w3 I Wl B @ R
€ wousda oo valawn wamaw fuRe oftew ¥ @@ el semofa
iR @R | TwEETT @1 e RFT, $6 gw SRE § aa @ @ ared
5 v T 8 viE W AP aimaa affy (toged) @ Rl w®
e BN | CHEAETY W W @ fod Tusandty @1 CwEeHl 3 aruiufy
¥, o gt ‘' oo st ‘e e el el
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5. M, s it afeas ARy - 3y TR & T W 78 Yy siwes |fify

afR g W WY TW R W A9 (g e witfy (R oot 3 ve Sud ik qusuE
e T 8) Wy ofiv wad wt oRarealt m Rrareendt @ wBi, fRvaer i siwes

Tl | Sl oty cwEwi R gEns Ta § @1 A BR TS aR) fob 8l |

(@) Aud A e aRfie VA @ siel | e e i ®R R TEET S
o7 GafE a9t GeER U1 99 USUSF TOES @ qeeEre A |He |y gfed 1o

feran wmem |

(@ O TN, WeE I8 WReR A §u Ieasd s A @ wenfy @ st
gﬁmsﬂamm‘mﬂ%mmmﬁmmmﬁnm&\aﬁmwm

T A @Y wa

(M g siea afit afv T g aiidea BRI of o safy & fag wfsa
& e |

(@) wdfa g wiees aRf R oy fdme ofeds aiR @ mitga wew 99
e W fhaman $ ddn § R g o wafadt smmfy atl g 8 A
w1 e 0 fan o W sieed & yaorl @ far ares W Friso @
R snavs Waars A, T A T wa B A gl g &

(& fmg yieea A ok ww Rdwe sioa afR e i @ Rk ®
e wol | we soie A § @eRR T @ e S R el T8 @@
TR & A egra o R S e |

6. o watawia sl @ fig s (§¥0) o Wi ame & wils sEft AT @ fog
& wrde, aRaisen :ﬁ?fm Brarrund @ fay, Reed s WAl 8, aes gR WY W iR
afamtn framne @ g o dnd @ won @ gl gifde wiw (Riel) @ 9 B g ek
2 ¥% a3 f B @) &, SO0 dan TR 1 R SRS SEE AT W R e | amdes, 9w
Rz o orar ofRiTeEnal R (G B TS 8) & oATS ¥ I 1 3R IFYRE S 16
@ o VT g sorn dRdieee Prd o v afly, qd A R @ e oY aRon A9 3 16

FIGRC BRI Dl g ol
7. () = WPl @ Ry gd vafawita semRt (§6) stm & wam o~ 78 oRavrel S R
qurgwtty a-wie dfpa A slTees AR e et @ Rl 3 @ 59 siftegE ¥ Hr

gl AT wmal § e A8 Z |, 3 uR Wen @ddg 9§ 8 -
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o W (1) SR (e e S aRdrelt o e @ fg)
o WY (2) R

o W (3) WP

. WU () awe

1. wew (1) - whifr e

- v e oot O fharsard & AT ¥, 98 m aREeE 3 s ofi sRfRify e w

swenfe waterlir Sty HoR e W 74 S v & R B vafaolt WA e Raé
IR w9 & AT 7% srqunw w3 @ fag 5 aRdem 1 farme @ faw A gaiin sere
o SR & @ A i T W R seer SRR (o) g e 1 g st
el AT @ Rig Rl e A e O | @ Tatewi A Ratwr RO o ot
ot el oRdroSlt @ W me” e g ok 9 TRl B W a2 e e
3R T Ry @ vty s e R ot T8 8 | 77 5w @ Rrar TRl @
u1mmﬁm$mwmﬁmmmwmﬁmmmmﬂ
& |

IL. W (2) fawawor :

() ww afrm @ Affe o & R g To ‘E TRaTeEIel @1 Rrareand @ e § g
arfeert AR, offe et @ uRaorelt a1 Rt & W ¥, o W R sime i,
o sl Rt aRarast a1 frareant @ faw shva sngPiiare sivfa g R
Red 3 RraR o o1 T fRgE ok amE o saERT I @ RN, 9w RASE 4
e @ waw § ®1§ Wi wen ek R 4R w9 @ g of g wfweiy
w1, foad fog qf vatevoiig semoiy R A T & amYe it € | e siwem
W T o W R siwe St R e e /A 1% D T T $ oM W
wiwaT afify o difa Tw wWR siwe aff @ fel W qu g S T oY wra, afd e
Ao A W e wo WY Réve siwe Wi BN smavEE wHET WY, IREE gN g9
7Y W S A T R o Ea S fe ofmes witfa T o wR e aiwos ol @

UM Gyde g, wifaw € | gl @ wg 8 ¥ vt @ § W ¥ pieg Wit oRaemit ik
framramt (wfmio, mmmm/mammmmmmm

Wm1m1$3ﬁ?mmW$mmwﬁmm|
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(i) A TC T B W 1 B AR D wo B B e R siver wRR o e I W
fads adwe wRfY g/ ondes @ WA Rear g | GG Bt © FESEaiag® TRareE
g1 () (i) & 90 § @R Ty wel ® qf W@ Rrareendt & fag sl wfew e R
e | R W T waE W s w1 R o o e 1 @ owfQ @ we R & few
amEs o dd e i § O e g Y T WY O A e Y s @ g
aphfa, oiftn ¥R v pedl & W ¥ ok AR | SRR W T oo, waieee A 9 sEe
o e wor W Aol weTg PreiRer mieen @ fag dearge w v g S

Gi)) T wEw W difa R sieem R o Wit ISt wR ke s afify @
Ry R wift R wiew gn g aieia ammf @ fag sndedl o Aoy e o
M | 4 FrieR R o g e 3 9ed Frol wiva aiEw B, sreT @ wiw @
wiB Rt & Mo fofea 4 wyyfem R s |

I w%n . (3) ®rs wr

i) o w99 wiew @ ik o & R gu e erd @t o 1
i & fani @), e wRaem @ fraean & ey sl § ArRTE R ¢
wfE W ¥ afwfa Wi frarean § e a B e § e gt
fr g | Wl Wt ¢ ek v w1 aRaeE a1 e PeafeRea @ R e
W‘T!Ta;'ﬂ:-

(@) frané aRdrommell & sngRdte (FRER M wE 1) [D)

(@) Wit SRREIRET gR1 ot sl wo@iell @ wet & AR srfRre wft aReleFmg a1
Rrarman (R A 7 7(m) i R 3 argeieT § srier wE Rean S &

() W ol worm & RAR (e @ we 7(@) R i w A sl sl siedfer @ € )
(a)mﬁmmﬁﬂmmiﬁaﬁmmmww (7= 8))

(@ i wat @ 2’ uREoE sk frarsan |

(d) gy GYER ER T e Iy v AT FwEn QA wd wh oRdieed ik Reaream 3
forerl 3y gaoma e dfoa €

(i) o W § waRoew & ged e @ -

(@) et maa Atk @ Rl 3 g o & Ry oiiee 4 4 Rt W@ F @ o
el W R T 9w Prae wRER § Rren IR B o1 T

(@) wRdreen @ frreem & wievia veget § @ AR AWR W@R e F9 HEm
affadl ¥ fafaa ¥ sfaftrard g & |

@
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(i) v (vadl) ¥ 71 SRk Prare aRWR 3 W AT v T AP 4R ¥ v wo
o ey A o < o g R SR oo ot o AR sl W e 3
Wy i & oreh Ret & fav < Rfrarrs sfewn o stfva fr s |

Gv) af wafe v weru PR A ar de o & W Friaw wiiy S g T e,
§ ol dh T o AP aal > five g8 T8 TR § s A g @ TR B
fifta sy & Aov U e Afaes wRew o e T s & o R
mmmmmmﬁ,@mmﬁmwmﬂzﬁnﬁmﬁ

vl Rl ot ofie o & R Qo R B R g 1
(v 3Rt == oulw (i) @ srile iR d afimer o witeww, ddta Rare mhew

= Iz R T &, F WY afli B e S gaed we st & o el AR A
e W Y after R O A e e ot AR e B | T 5w aw @
Rié i Rfvame mime @ o r 3m ot R w iy 3 e 999 ® w98 W
¥ R B B vear, R e e @ fag R R 8 S8 o i Rt A g

% st &7 W e 8 R wvm |
(vi) wRaET 21 fhamon @ woitvly et ¥ o TR g W T e v

afFr & fafa & i sfma ot & g, o Rfame mimmer Ak v e frEo
A o W omr wgEr Friaw ARRL adeE TN IRRTE 3% § Rt T e § daR @ T
wR T A = o7 e W& gu I Wik affid ¥ Ao grad A aaen @ R
it foRan ore 20t f @ A 1 & sflae i e w90 | e gEe, R sl

T T T A o Rt w1 3 iR wa gg, Renl i duar siteR it £
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th Sepiember, 2006 : .

5.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
impasing certain restrictions and prohibitions on new projects or activilies, or on the expansion or modefnization of existing
prajocts or attivities based on their potential environmental impacts as indicated in the Schedule (o the notification, being
undertaken in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of Natiosal ﬁnvironmment Policy as approved by the Union Cabinet on 18th May, 2006 and the procedure specified in the
nolification, by the Central Government or the Stale or Unjon Territory Level Environment Impact Assessment Authotity
{SEIAA), Lo be constituied by the Central Government in cogsullation with the State Government or the Union Tetrilory
Adininist:aljon concarned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this potificajion, was published in the Gazeite of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number
S.0. 1324(11), dated the 15th September, 2005 inviting objections and supgestions from all persons likely to be affected
thereby witt{in a period of sixty days from the dale on which copics of Gazette containing the said notification were made
available to the public ;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentigned draft notification have been duly considered by the Ceritral Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-saction (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" Sanuary, 1994, =xcept in respect of things
done or omitted to be done.before such supersession, the Central Government hereby directs
that op and from the date of its publication the required construction of new projects or
activities or the expansion or modemization of existing projects or activities listed in the
Schedule to this natification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
nolifidation.

"Includes the territorial walers

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activitles shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred 1o be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category *A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i All new projects or activities listed in the Schedule 1o this natification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the cancerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expangion or modemization;

O
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafier referred to as the SEIAA shall be
constituted by the Central Governrnent under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4) One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the

authority).
(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting,
4. Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Centrai Government for the purposes of this notification;

(iii)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, wiil require prior

" environmental clearance from the State/Union territory Environment Impact Assessment

Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B* project shall
be treated as a Category ‘A’ project;
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§. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
{hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or aclivities in Category “A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month,

(a) ,The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may. with the prior concurrence of the concerned State
Govemments or the Union ferritory Administrations. constitutes one SEAC for more than one
State gr Union territory for reasons of administrative convenience and cost.

{c)  The EAC and SEAC shall be reconstituted after every three years,

{d)  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activily in respect of which the priar environmental clearance is
sought, for the purposes of screening or scoping or appraisal-with prior notice of at least seven
days te the applicant, who shall provide necessary facilities for the inspection:

()  The EAC and SEACs shall tunction on the principle of collective responsibility. The
Chaitperson shall endeavour to reach a consensus in each case. and if consensus cannot be
reached, the view of the majority shall prevail.

6.  Application for Prior Environmental Clearance (EC):-

An application seeking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form IA. if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptuat plan shall be provided. instead of the pre-feasibility report.

3
e Stages in the Prior Environmental Clearance (EC) Process for New Projecis:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages. al! of which may not apply to particular cases as set forth below i this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activitics)
Stage (2} Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

s o & @

I. Stage (1) - Screening:

In case of Category ‘B projects or activities, this stagc will entail the scrutiny of an
application secking prior environmental clearance made in Form | by the concemned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity

&
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl' and rémaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidetines from time to time.

[1. Stage (2) - Scoping:

(i)  “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modemization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Tems of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisai Committee concemned only if considered necessary by
the Expert Appraisal Commitiee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if fumnished and other information that may be available
with the Expert Appraisal Committee or State Level Expest Appraisal Committee concerned, All
projects and activities listed as Category ‘B' in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concemned within sixty days
of the receipt of Form 1. In the case of Category- A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the

conterned State Level Environment Impact Assessment Authority.

(i)  Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the reconimendation of the EAC or SEAC concemed at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application,

111. Stage (3) - Public Consultation:

(i) “Public Consultation™ refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consuitation, except the following:-

(a)  modernization of irrigation projects (item 1(¢) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concemned authorities, and which are not
disaltowed in such approvals,

(¢)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of {and.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

()  all Category ‘B2’ projects and activities.

[43)] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) The Public Consultation shall ordinarily have two components comprising of:-

(2) & public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix 1V, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

{iii} - the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Poltution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concemned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union termitory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
direcly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days..

(v)  Ifthe public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concemed that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons m'be
frecly expressed, it shall report the facts in detail to the concerned regulatory authority, whfch
tnay, after due consideration of the report and other reliabie information that it may have, decide
that the public consultation in the case need not include the public hearing,

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority anr.! the
State Pollution Control Board (SPCB) or the Union territory Pollu(.ion Contrgl Com_rmttee
(UTPCC) shall invite responses from such concemed persons by placing on tl_u:nr website t_hc
Summa~;' EIA report prepared in the format given in Appendix I1IA by the applu_:ant along ?wth
a copy of the application in the prescribed form , within seven da)(s of tl‘Ie rece:pt.of a written
request for arranging the public hearing . Confidential information including non-dn;aclosa‘blc or
le ally privileged information involving Intellectual Property ngh.t. source specified in the
application shall not be placed on the web site. The regulatory authority concemed may also use
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other appropriate media for ensuring wide publicity about the praject or activity. The regulatory
authority shall, however, make available on a written request from any concemed person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation procegs shall be
forwarded to the applicant through the quickest available means.

(vii) = After completion of the public consultation, the applicant shall address all the material
enviropmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so preparcd, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

1V, S:tage i4) - Apprais_aﬁ

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Exper} Appraisal Commitiee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the reguiatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisel Committee or State Level Expert Appraisal
Cominittee concerned in a transparcnt manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications. in person or through an authorized representative.
On cenclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee copcemed shall make categorical recommendations. to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) , The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed appllcatlon Form | apnd Form 1A as ‘applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an apphcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Ilmpact Assessment report and other documents or the réceipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compktent authority for a final decision within the next fifteen days Thc prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clcaranc'e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior énvironmental clearance for expansion with increase in the
production capacity beyond the capaclty for which prior environmental clearance has been
grantéd under this notification or with increase in either lease area or production capacity in the
case of mining pro;ects or for the modernization of an existing unit with increase in the total .
prodiction capacity beyond the threstiold limit prescribed in the Schedule to this notlf cation
through change in process and or technology of Involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2900 GI2006—8
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necissary including preparation of EIA and public consultations and the apblication shall be
appiaised accordingly for grant of environmental clearance.

1

* 8.Grant or Rejection of Prior Environmental Clearance (EC):
I

(i)  The regulatory authority shall consider the recommendations of the EAC or SEAC

condermned and convey its decision to the applicant within forty five days of the receipt of the
! recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
+ Comfmittec concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment impact Assessment is not
requfred, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it

disagrees with the recommendations of the Expert Appraisal Committec or State Level Expert
" Apprpisal Committee concemned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
: Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
i intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
| Apprgisal Committee or State Level Expert Appraisal Committee concerned, in tum, shall
- consigler the observations of the regulatory authority and fumish its views on the same within a
* furthdr period of sixty days. The decision of the regulatory authority after considering the views
rof thd Expert Appraisal Commitiee or State Level Expert Appraisal Commitiee concerned shall
‘be fifal and conveyed to the applicant by the regulatory authority concemed within the next
‘thinty ays.

(iii)  In the event that the decision of the regulatory authority is not communicated to the
‘applicent within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appli ant may proceed as if the environment clearance sought for has been granted or denied by
ithe r}ulmory authority in terms of the final recommendations of the Expert Appraisal

‘Commiltes or State Leve] Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) anll (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Apprisal
_bom itee concerned shall be public documents.

v) “lcarances from other regulatory bodies or authorities shall not be required prior to receipt
of appllications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequergially dependent on such clearance either due to a requirement of law, or for necessary
(echnirIal reasons.

(vi) | Deliberate conceatment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the apgilication liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of 2 prior environmental clearance  already
granted, on such ground, shatl be decided by the regulatory authority, after giving a personal
h_eariné to the applicant, and following the principles of natural justice.

2900 Gl2006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by ‘the
applicant 1o have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships {item 8(b)), the validity period shall be liinited only to such aclivities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five vears provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1** June and 1* December of cach calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shalt also be displayed on the web site of

the concerned regulatory authority.

11.  ‘Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concemed. on the same terms and conditions under
which the prior environmental clearance  was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases,

12.  Operation of EIA Noliﬁcatipﬁ, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or afl provisions of this notification cxcept the list of the projects or activities
requising prior environmental clearance in Schedule I, or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.
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SCHEDULE
{See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
Category with thresbold limit Conditions if any
Project of Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1, (2) _(3) (4 5y
1(a)| Mining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note
i mining area Mineral prospecting
f (not involving
! drilling) are exempted
provided the
concession arcas
have pgot previous
clearance for physical
i survey
1y | Offshore and | All projects Note
uEshorc oil and gas Exploration  Surveys
ekploration, (not involving driiling)
development & are exempted provided
production the concession areas
have got  previous
clearance for physical
survey :
1(c) | Rjver Valley| (i) = 50 MW hydroelectric| (i) < 50 MW 2 25|General Condition shalt
projects powet gencration; MW  hydroelectric [apply
(i) = 10,000 ha. of culturable ] power generation;
command area (ii) < 10,000 ha, of
culturable command
| area
i(dy |[Thermal Power|2 500 MW (coallignite/naphta| < 500 MW {General Condition shall
Planis & pas based); (coal/lignite/naptha & |apply
2 50 MW (Pet coke diesel and| gas based),
all other fuels -} <50 MW
2 SMW (Pet coke
,diesel and all other
fuels )

O
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(1) 2 3) i} @ (5)
1(e) Nuclear power| All prajects
projects and
processing of
nuclear fuel
2 Primary Pn')ceuing
2(a) | Coal washerics = 1 million ton/annum <lrr_iil_!ion tonfannum [General Condition _ shall
throughput of coal throughput of coal pply
(If located within mining
a the proposal shall be
raised together with the
pnining proposal) . -
2(b) | Mineral 2 0.imillion ton/annum | < 0.1million " ton/annumGeneral Condition shall
mineral throughput mineral throughput apply

beneficiation

(Mining  proposal  with
Mineral beneficiation .shali
be appraised together- for
grant of clearance)
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3 Materials Production
(1) Q) 3 @) ®) __T1
3a) ‘| Metallurgical a)yPrimary
| industries (ferrous | metallurgical industry
| & non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary .
: ‘metallurgical Secondary “metallurgical
I processing industry processing industry
|
All toxic and heavy| i.JAll loxic i
i melal producing uaits | andheavymetal producing |
; = 20,000 tonnes| units i
fannum <20.004 tonnes !
fannum |
ii.)All other
non —toxic - ;
secondary mctallurgic:lll,
processing industrics i i
1
>5000 tonnesfannum i
3(b) |Cement piants 2 i million| <1.0 million [CGieneral  Condition  shall
tonnes/annum tonnes/annum  praduction |apply

production capacity

capacity. Al Stand alone

grinding units




[‘I‘I‘TII—WS(H)] YA %) TS : ST 47
4 Materials Processing
(1)) ) 3) (O] 5
4(n) | Petroleum refining| All projects - -
industry
4(h) | Coke oven plants | =2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) | Asbestos milling| AH projects - .
and asbestos based .
products
4(d) | Chlor-alkali 2300 TPD production| <300 TPD production[Specific Condition shall|
industry capacityer a  unit| capacity apply
located out sidé the|and located within. a .
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate ' based plants will be
permitted and  existing
units converting to
membranc cell technology
are cxempted from this
Notification
4(¢) | Sodaash Industry | All projects n )
4N Leather/skinhide | New projects outside| AH new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing{ notified indusirial ~ arear
units out side the| estatc
industrial area
s Manufacturing/Fabrication
5(n)° | Chemical All projects - -
_ fertilizers
§(b) | Pesticides industry| All units producing| - .
and pesticide| technical grade
specific pesticides
intermediates
(excluding
formulations)
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1)

(2)

3)

@)

5)

7

_| (industries

Petro-chemical
complexes

based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

@)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

%©

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/

‘estate

Located
industrial area/ estate

in a notified

Specific  Condition

apply

shali

Synthetic organic
chemicals industry
{(dyes & dye
intermediates; bulk
drugs and
intermediates
lexcluding
‘formulations;
synthetic rubbers;
‘basic organic
chemicals, other
synthetic  organic
«chemicals and
chemical
lintermediates)

drug

Located out side the
notified industrial area/
eslate

Located
industrial area/ estate

in a notified

Specific  Condition

apply

shall

5@

Distifleries

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses  based
distilleries 230 KLD

All  Cane

<3 KLD

Jjuice/non-
molasses based distilleries

General Condition

apply

shall

5(k)

Integrated  paint

All projects

General  Condition

apply

shall

Industry
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(1)

(2)

3)

)

5()

Pulp

&  paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp  manufacturing

and

Pulp& Paper
manufactusing industry

Paper
industry  without
manufacturing

pulp

(5)
manufacturing |General  Condition shall

apply

50

Sugar Industry

2 5000 tcd cane crushing
capacity

General
apply

Condition  shall

5

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

All projects

General
apply

Condition  shall

Service Sectors

6(a)

Qil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national

fsanctuaries/coral
reefs /ecologically
sensitive greas
including  LNG
Terminal

All projects

2000 GI2006—7A
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(1) () {3) 4 (5)
&(b) | Isolated storage & - All projects General Condition  4hall
handling of apply
hazardous
chemicals (As per
threshold pianning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Phiysical Infrastructure including Environmental Services
T(a) | Airports All projects -
7(b) All ship breaking! All-projects -
; yards  including
ship breaking units
7(c)  |dndustrial estates/| If at least one industry | -Industrial estates housing [Special condition shall apply
parks/ complexes/|in  the  proposed|at least one Category B
areas, export| industrial estate falls| industry and area <500| Note:
processing  Zones| under the Category A, | ha. Industrial Estate of arca
(EPZs),  Special | entirc industrial area below 500 bha and not
Economic Zones! shall be treated as housing any industry of
{SEZs), Biotech{ Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes.
Industrial estates with
area grealer than 500 I
ha. and housing at least | Industrial estates of area>
one  Category B 500 ha and not housing
industry. any industry belonging to
Category A or B,
7(d) | Common All integrated Fncilities | All facilities having land|General Condition  shall
hazardous waste| having incineration | fill only apply
trestment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 G2006—78
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(1) (2) 3 4 ' (3
7(e) Ports, Harbours | = 5 million TPA of| <5 million TPA of cargo|General  Condition  shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
nn Highways i) New National High|i) New State High ways; |General: Condition  shall
; ways; and and apply '
ii) Expansion of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater{ greater than 20m
than 20m iavolving| involving Tand
land acquisition and| acquisition.
passing through' more
than one State.
g) Agrial ropeways All projects General Condition  shall
apply
7(b) Common Al projects General Condition shall
Effluent {apply
Treatment Plants
(CETPs)
¥[()] Commeon All projects General Condition shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMF)
PR
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(i) @) &) I (@) i G
[ Building /Construction projects/Arca Developmert projects and T il
8(a) Building and 20000 sq.mtrs and #(built up area for covered
Construction <h,50,000 sq.mirs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8{b} | Townships and Covering an area > 50 ha| “All projects under Jtem
Arr.-_n Devetopment and or built up area| 8(b} shall be appraised as
] projects. =1,50,000 sq .mtrs ++ Category B1
!!0(2!—
General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in past within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundarics
and international boundaries.

Specific Condition (8C):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(¢), 5(f),
or those Industrial estates with pre ~defined set of activities (not necessarily homogencous,
obtains prior: environmental clearance, individual industries including proposed industrial
housing within such  ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the

complex/estate).

[No. J-11013/56/2004-IA-I(D)

R. CHANDRAMOHAN, Ji. Secy.
APPENDIX I

{See paragraph - 6)
FORM 1

M Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the praject:
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation eic.,)

(II) Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)
Details thereof (with
approximate quantities /rates,
8.No. Information/Checklist confirmation Yes/No wherever possible) with source
: of information data
L. Permanent or temporary change in land use,

land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)

12 Clearance of existing land, vegetation and
buildings?

1.3 Creation of new land uses?

14 Pre-construction  investigations e.g. bore

houses, soil testing?

1.5 Construction works?

1.6 Demolition works?

1.7 Temporary sites used for construction works
or
housing of construction workers?

1.8 Above ground buildings, structures or
L earthworks including linear structures, cut
nd N

filt or excavations

1.9 Underground wotks including mining or
: junineling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?
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1.14

Facilities for storage of goods or materials?

1.15

Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16

Facilities for long term housing of
pperational workers?

1.7

New road, rail or sea traffic during
construction or operation?

1.18

New road, rail, air waterborne or other
transport infrastructure including new or
pltered routes and stations, ports. airports etc?

119

Closure or diversion of existing transport
roltes or infrastructure leading to changes in
raffic

movements?

1.20

New or diverted ftransmission lines or
pipelines?

1.21

Impoundment, damming, culverting,
redlignment or other changes 10 the
hydrology of watercourses or aquifers?

1.22

Siream crossings?

1.23

IAbstraction or transfers of water form ground
or surface waters?

1.24

Ehangcs in water bodies or the land surface
ffecting drainage or run-off?

ransport of personnel or materials for
construction, aperation or decommissioning?

Long-term dismantling or decommissioning
pr restoration works?

Ongoing activity during decommissioning
which could have an impact on the
enyvironment?

1.28

Influx of people to an area in either
lemiporarily or permanently?

1.29

Introduction of alien species?

1.30

Loss of native species or genetic diversity?

1.31

Any other actions?

water, materials-or energy, especisiy any resources which are non-renewsble or in

short sapply):

S.No.

Information/checklist confirmation

Yes/No

Details thereof - (with
approximate quantities /raies,
wherever possible) with source

of information data

2.1

Land especially undeveloped or agricultural
land (ha)
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122 Water (expected source & competing users)
! unit: KLD
123 Minerals (MT)

24 Construction malterial — stone, aggregates,

hnd / soil (expected source ~ MT)

2.5 Forests and timber (source — MT) .

2.6 Energy including electricity and fuels
{source, competing users) Unit; fuel (MT),
energy (MW)

2.7 Any other natural resources {use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the eavironment or raise
concerns about actual or perceived risks to hums:n health.

Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/vates, wherever
possible) with source of
information data
3.1 Use of substances - or materials, which are -
hazardous (as per MSIHC rules) to human health or
the environment {flora, fauna, and
water supplies)
3.2 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 A ffect the welfare of people e.g. by changing living
conditions?
34 Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
1.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
anagement Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from cifluent| ]
treatment
4.7 “Construction or demolition wastes

including construction materials, sewage and
waste

4.8 Redundant machinery or equipment
j
49 Contaminated soils or other materials i
4.10 Agricultural wastes
4.11 Other solid wastes
i
5. Release of pollutants or any hazardous, toxic or noxious substances to air
{(Kg/hr)
Details  thereof (with
approximate _
S.No. Informatien/Checklist confirmation Yes/No, guantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile Sources |
i
5.2 Emissions from production processes ;
5.3 Emissions from materials handling including :
'storage or transport ‘ |
5.4 'Emissions from construction activities including l ;
lantand equipment be e I
5.5 Dust or odours from handling of materials i i

O
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5.6 Emissions from incineration of waste
5.7 missions from burning of waste in open air (e.g.
lash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thercof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipmeni{ e.p. engines,

ventilation plant, crushers '

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—8A
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7. Risks of cortamination i fand or water from releasva 7 pellutants indc the
ground or info sewers, - ir "1ee walers, groundwater, coastel v aters or the sea:

'+ tnerect -(\1'
(L -iTTate '
- S.No. | laformation/Checklist co.1iirm 1o YN, ot e rEies, whiio e
: Sttw) Wil scucde ki
' ey atindata
P iFrom handling, storage, s or spillage cf; ;
hazardous matcrials ' |
72 From discharge of scwaye . other elfluents to ] ) _
' ater or the tand (expecte. ~. . ¢ and place of !
discharge) |
! .
! i
- i . i ) | i i e ek
r3 {By deposition of pollutants +=mittad to air into thel
land or into water
ta From any other sources ‘ __..]l I 1 o
II
1
Hi v e R T zgk R
7.5 15 there a risk of long term huiid up of pollutants in ; |
the environment from these  scurces? : ;
I — ; - O
% Risk of accidents du ing cunstruction or operaiien of th. iroject, which could
affect human healta r ¢ th¢ environment
—_ L g L sl g alaideme, g B
' i T i etavy thereof  (with
_ : | pme ximate
| 8.No, Iaformation/Checklist . rit-zation i YesiNe | guandities/rates, wherever
' ; '] ! jussible) with source of}
: i| mficoaadien data :
o A . R WY
i1 From exolosicns, spillages, iz, ctc from slorage, i 1
handling, use ¢ prcducricn of  hazardous _ |
substances o L T
1 8.2 From any other causes ' ?
; | S .
' 3.3 Could the project be affecied by natural disasters|
I

tausing environmental damige (3. ﬂoods.|
arthquakes, landslides, cloauburs: ete)? i
| ' !

] i giesuet ! N L NS L W, S

~ann G2005—34

S
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
pessible) with source of
information data

9.1 Lead to development of supporting,

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

*  housing development
*  extractive industries

»  supply industries

» other

9.2 Lead to after-use of the site, which could havean
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(IIl) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary

| Areas protected under international conventions,
national or Jocal legislation for their ecological,
landscape, cultural or other telated value
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4

’Inland, coastal, marine or underground waters

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests m ]
| Areas used by protecied, important or sensitive
| species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

o

State, National boundaries

'Routes or facilities used by Eé-pubii? for access
~ to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupitd by sensitive man-made land uses |
?haspﬁais, schools, places of worship, community
facilities)

“|Areas _ already subjected to pollution or

Areas containing important, high quality or scarce
Fesources

(ground waler resources, surface resources,.
forestry, agriculture, fisheries, tourism, minerafs)

nvironmental damage. (those where existing legal
Envimnme_mal slandards _ are exceeded)

12

Areas susceptible to natural hazard which could |
use the project to present environmental |
roblems
(earthquakes, subsidence.  landslides,  erosion,
ooding

or extreme or adverse climatic conditions) i

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever necessary

attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

I.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submiited). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii}the site (indicating levels & contours) to
appropriate scales. 1f not available attach oply conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facililies, details of the existing landiise,
disturbance to the ocal ecology). !

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, sgismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natiral drainage near the proposed project site)

1.6. What are the quantitics of edrthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with,thé breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.3 Waatisdiccapicar oo o owor vicld) af the prososod | sice of water?
2.3, What is the guality oF e cared, in case, the supply is woi Bom a menicipal sice?
wrrovide phiysical, ehomican, Lo clal dheacteristios with o, a7 e maality)
24 How puwch of the soter roaubiiment can be met Jiam the seeycling of treated

wastewater? (Give the detells |t L vitles, sanrces and usape)

2.3. Will there be diversion ot water from other users? (Please r=:ose the impacts of the
preject on other existing uses andt guantities of cansumption)

2.6. What is the incremental potiution load from wastewater gencrated from the proposcd
activity? (Give details of the quantities and compasition of wastewaier generated from the
proposed activity}

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities crcated.

2.8. What would be the iinpact cf the land use changes occurring due 1o the proposed project
on'the runoff characteristics (quantitative as well as qualitative) of the area in the post
copstruction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way”?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grciund waler; give the details of ground water table, recharging capucity, and approvals
obfained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? {(Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm waler from within the sile managed?(State the provisions made to
avojd flooding of the area, details of the drainage facilities provided along with a site |ayout
indqcation contour levels)

2.12. Will the deployment bf construction labourers particularly in the peak period lead to
unsanitary conditions around the project sile (Justify with proper explanation)

2.13. What on-site facilities arc provided for the collection. treatment & safe disposal of
sewape? (Give details of the quantitics of wastewater generation, treatment capacities with
technology & facilitics for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)

O
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3.2. Will the constructicn mvulve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measurcs propused to be taken to minimize the Tikely impacts on important
site features (Give details of proposal for trec plantation, landscaping, creation of water bodies
etc along with a laycut plan o an appropriate scale)

4, FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct er indirect impacts on the avifauna of the area? Provide details.
4.3. Prescribe measures such as corriders, fish ladders etc ta mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

5.1. Will the project increase awnuspheric concentraticn of gases & result in heat islands?
(Give details of backgraund air quality levels with predicied values based on dispersion
models taking into account the increased traffic gencration as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, edorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Wil} the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures” proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with arcas under each category.

5.5. Will there be significant increase in traffic noise & vibraticns? Give details of the
sources and the measures proposcd for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambicnt air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are thesc considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or ariefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure cf local
population? Provide the details. -
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of butlding materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. BNERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
encrgy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3, What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4, What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lightting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likelv impacts of the proposed construction on creation of heat island
& mversion effects?

Q
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9.9. What are the thermal characteristics of the building envelope? (a) roof; {(b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individua! components,

9.10. What precautions & safety measures are proposed against fire hazards? Fusnish details of
emergency plans.

9.11. if you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration,

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site

including fire.
APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction *  Purpose of the report

» ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region *

*+ Scope of the study —~ details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study). likely 10 cause
environmental effects. Details should be provided 1o give
clear picture of the following:

» Type of project
+  Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

2900 GU2006—9A
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e Size or magnitude of operation (incl. Associated

aclivities required by or for the project

*  Proposed schedule for approval and implementation
» Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for E1A purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

«  Assessment of New & untested technology for the risk
of technological failure

3. | Description  of  the|*  Study area, period, components & methodology
| Environment
| . Establishment of baseline for valued environmental
| componeats, as identified in the scope
l »  Base maps of all environmental components
! :
4. Anticipated |« Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design, project
' & . construction, regular operations, final decommissioning or
| Mitigation Measures i rehabilitation of a completed project
' e Measures for minimizing and / or offsetting adverse
impacts identified
i . frreversible and [rretrievable commitments of
' | environmental components
| »  Assessment of significance of impacts (Criteria for 5
. determining significance, Assigning significance)
I | .
. | | » _Mitigation measures o |
5. Analysis of Alternatives| « In case, the scoping exercise results in need for
| (Technelogy alternatives:
| & Site)

1

»  Description of each alternative
+  Summary of adverse impacts of each alternative
- Mitigation measures proposed for each allernative and

«  Selection of aliernative

|
|

1
!

2900 GI/2006—-98

—_—
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6. Environmental - Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. Additional Studies “|*  Public Consultation

Risk assessment

Social Impact Assessment. R&R Action Plans

Improvements in the physical infrastructure

8. Project Benefits ®
. Improvements in the social infrastructure
. Employment potential ~skilled; semi-skilled and
unskilled.
. Other tangible benefits
0. Environmental Cost| If recommended at the Scoping stage
Benefit Analysis
10. EMP > Description of the administrative aspects of ensuring
: that mitigative measures are implemented and their
effectiveness monitored, afier approval of the EIA
1l Summary & Conclusion |+ Overall justification for implementation of the project
(This will constitute the
| summary of the EIA]- Explanation of how, adverse effects have been
Report ) | mitigated
!
| 12, Disclosure of « The names of the Consultants engaged with their
: Consultants engaged brief resume and nature of Consultancy rendered
APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

A L N e R e e e e e e e e e ekt

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
siz¢ pages at the maximum. |t should necessarily cover in brief the following Chapters of the
full E1A Report: -

!. Project Description

[

Description of the Environment

Anticipated Environmental impacts and mitigatioh measures

:a..w

Environmental Monitoring Programme

Th

Additional Studies

o

Project Benefits

Environmeni Management Plan

~
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APPENDIX IV
(Sec paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a sysiematic, lime bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concemed State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter 1o the Member
Secretary of the SPCB or Union Territory Pollution Control Commiftee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
stdtutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix [ including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2).'Simultancously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EJA report to the Ministry of Environment and Forests and to the following
au}horilies or offices, within whose jurisdiction the project will be located:

(@) Disfrict Magistrate/s

(b)  Zila Parishad or Municipal Corporation

(c) District Industries Office

(d) Concemed Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on ils website. and also make
the fult draft E1A available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Terrilory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix lll A) for
inspection in select offices or public libraries or panchayats erc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3l The Member-Sccretary of the concemned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

gl The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
same National and Regional vernacular dailies and also prominently dispiayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

3.4  In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member ~Secretary of the concemed SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

43}  The District Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shali
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on.the project and the Summary EIA report.

N
6.4 Every persorr present at the venue shall be granted the opportunity to seek
information or c*ariﬁcalions on tffe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concems expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vemacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall alsa be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuocusly displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concemned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

70 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8{eight) days of the completion pf the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental lmpact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. .

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Minisiry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Lnion Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority 1o complete the process, as per procedure laid down in this notification.

APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report {20(twenty) hard copies and 1 (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

.

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concemed
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC

&)
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal E1A study is
not required, the appraisal shall be made on the basis of the prescribed application Form. 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of ltem 8 of the Schedule, considering its unique project cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmenta! clearance . As and when the applicant submits the approved scheme
fouilding plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescsibed manner.

5. The applicant shall be informed at least. 15 (fifteen} days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shal! be finalis¢d within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended fur grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph §)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
Joor {v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least |5 yeats of relevant
experience in the field, or with an advanced degree {(e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Commitee may be allowed
up to 75 years
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2. ‘The Members of the EAC shall be Experts with the requisite expertisc and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

- Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpratation of data in relation to environmental quahty

. Sectoral Experts in Project Management: Experts in Protect Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Envirenmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparaiion of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowleflige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifieen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate onc of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Commitiee
as its Secretary.

7. The maximum tenure of a Member. including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Prinied by the Manager, tiovi, o ndia Press, Ring Road, Mayapun. New Dol Choaitd
and Publishzd hy the Controller of Publications, Defho-1pus2
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23 | smEw 24 30 37.13 a2 2553 | 24.51031 | 82.12376
24 | wimEm 24 30 54.109 82 12.94 | 24.51503 | 82.12026
25 | afg 24 29 30.134 82 5.686 24,4917 | 82.10158
26 | =T 24 34 13,355 82 39 37.466 | 24.57038 | 82.66041
27 | mraT 24 35 33.63 82 40 41.54 | 24.59268 | 82.67821
28 | AR 24 33 20.74 82 18 40.56 | 24.55576 | 82,31127
29 | werfan 24 32 8.94 82 17 46.06 | 24.53582 | 82.29613
a0 | = h 24 31 50.47 81 59 44.52 | 24.53060 | 61.9957
31 | fETa 24 26 31.11 81 49 10.51 | 24.44198 | 81.81959
32 | R 24 20 26.36 81 34 24 | 24.34066 | 81.57333
33 | gumEr 24 19 13,35 81 31 26,38 | 24,32038 | 81.52399
34 | =g 24 18 1.11 81 30 0| 2430031 (815
35 | guigT 24 15 23.99 81 27 26.46 | 24.25666 | 81.45735
36 | 5 24 13 20.61 81 21 33.17 | 24.22239 | 81.35821
37 | wenerEr 24 13 49.21 81 24 57.7 | 24.23034 | 81.36603
38 | T garg 24 16 26.6 81 26 9.41 | 24.27406 | 81.43595
39 | eE 24 18 23.52 81 31 56.93 | 24.30653 | 81.53248
40 | <=t 24 29 56.85 81 49 22| 24.49913 | 61.81728
41 | TEmEr 24 26 29.45 81 54 5.05 | 24.44151 | 81.9014
42 | Ff=r 24 28 54.13 81 59 21.27 24.4817 | 81.98924
43 | g 24 22 16.81 81 38 30.62 | 24.37134 | 81.64184
44 | &H 24 18 49.81 81 30 26.65 | 24.31384 | 81.5074
45 | |raEr 24 19 59.58 81 32 5.22 | 24.33322 | 81.53478
46 | T 24 23 15.47 81 4 46.2 | 24.38763 | 81.69517
47 | FFAEEE 24 32 2.91 82 13 52,14 | 24.53414 | 82,23115
48 | FFE 24 34 31.88 82 40 1.42 | 24.57552 | 82.66706
49 | sy 24 a2 33.22 82 39 12.75 | 24.54256 | 82.65354
50 { 7 24 a2 28,95 82 22 14.55 | 24.54138 | 82.37071
51 | =T FaT 24 31 41.68 a2 19 33.95 | 24.52824 | 82.3261
52 | =A™ FETw 24 32 25.18 82 19 53.88 | 24.54033 | 82.33163
53 | @it 24 31 21.93 82 16 28.45 | 24.52276 | 82.27457
54 | R F 24 30 58.11 82 12 3.69 | 24.51614 | 82.20103
55 | framt 24 33 5.16 82 1 24,29 | 24.55143 | 82,19008
56 | TAT 24 33 8.7 82 12 43.38 | 24.55242 | 82.21205
57 | awzs 24 K} 24.44 82 8 53.57 | 24.52346 | 82,14821
58 | TR g% 24 31 13.8 82 10 26.43 24,5205 | 82.17401
59 | ==fiare 24 29 11.16 82 3 30.48 | 24.48643 | B2.05847
60 | TR 24 28 37.69 82 10 18.36 | 24.47714 | 8217177
61 | T 24 28 16.32 81 59 44,91 24.4712 | 81.89581
62 | AT 24 3 7.5 82 8 9.6 | 24.51875 | 82.136
63 | FamEw s 24 32 58.74 82 36 13.41 | 24.54965 | 82.60373
64 | wauQa 24 28 9.03 a1 54 1599 | 24.46918 | 81.90444
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65 | w=ms 24 28 3.18 &1 56 2279 | 24.46755 | B1.93966
66 | 7T 24 36 50.23 82 39 52,54 | 24.61395 | B2.66459
67 | wsrg 24 KK] 10.65 82 20 32,731 24,55296 | 82.34243
68 | HTEgt 24 33 0.17 82 17 18 | 24.55005 | 82.28833
69 | waTs 24 33 50.66 82 14 26.22 | 24.56407 | 82.24062
70 | s 24 a3 26.73 82 13 46.51 | 24.55743 | 82.22959
71| o 24 a3 34.09 82 19 50.48 | 24.55847 | 82.33319
72 | T 24 3o 51.61 a2 a0 57.49 | 24.51434 | 82.51597
73 | wmEr 24 az 6.53 82 34 54.05 | 24.53515 | 82.58085
74 | gaaT 24 30 15.61 81 52 40.24 | 24.50434 | 81.87784
75 | TWET 24 26 23.02 81 52 27.72 | 24.43973 | 81.87437
76 | TrATSET 24 30 50.052 82 11 42,643 24.5164 | 82.19518
77 | TOE 24 30 44.919 24 30 44.919 | 24.51248 | 24,51248
78 | FlmT 24 26 48.77 81 56 52.88 | 24.44688 | 81.94802
79 | TETE 24 24 53.433 a1 41 15.972 | 24.41484 | B1.68777
80 | A 24 27 31.846 a1 55 50.20 | 24.45885 | 81.93064
81 | @Y 24 19 19,401 81 az 21,380 | 24.32206 | 81.53927
82 | swfon 24 29 31.02 82 9 43| 24.49195 | B2.16194
83 | T 24 a0 5.811 a2 0 25257 | 24.50161 | 82.00702
84 | =g 24 29 42,563 82 1 32,218 | 24.49516 | 82.02562
85 | =rfomar 24 25 10.955 81 45 6.631 | 24.41971 | 81.75184
86 | T8 24 25 33.48 81 49 50.16 | 24.42506 | 81.8306
87 | i g 24 25 37.2 81 47 42,22 24.427 | 81.79506
88 | sEmT 24 22 52.65 81 39 50.32 | 24.38129 | 81.66648
a9 | fart 24 a0 35.8 82 4 53.69 | 24.50994 | 82.08158
90 | gy 24 35 27.71 82 47 34.65 | 24.59103 | 82,79296
91 | RmaTsgmaT 24 as 35.41 82 47 16.95 | 24.59317 | 82.78804
92 | ¥rEwEa 24 37 32.59 a2 44 33.58 | 24.62572 | 82.74266
93 | FweT 24 19 14.29 81 a4 34.27 | 24.32064 | 81.57619
o4 | TEOEE 24 13 47.27 81 28 31.68 24,2298 | 81.47547
95 | gaET 24 21 55.03 81 32 15,00 | 24.36529 | 81.53753
96 | fgeT AT 24 29 54.27 82 5 32,32 | 24.49841 | 82.09231
97 | TmE A= 24 29 54.83 82 7 25.35 | 24.49856 | 82.12371
98 | svdTr 24 33 11.49 82 22 54.45 | 24.55319 | 82.38179
og | =fbar 24 28 45.85 B2 7 20.71 24.4794 | 82.12242
100 | wiam 24 11 50.6 81 19 54.02 | 24.19739 | 81.33167
101 | FEaTEr 24 1 45,6 81 18 34,82 24.196 | 81.30967
102 | gaTe 24 9 34.1 a1 29 27.72 | 24.15947 | 81.49103
103 | <rdizr 24 7 36,33 81 29 17.77 | 24.12676 | 81.48827
104 | giwErs 24 12 38.18 81 21 33.64 | 24.21061 | 81.35934
105 | Fv=Ts 24 15 34.17 81 28 3.66 | 24.25949 | 81.46768
106 | FwfeaT 24 37 9.854 82 45 47.821 24.6194 | 82.76328
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107 | FATsfar 24 33| 56973 82 19 39.34 | 24.56638 | 82.32759
108 | wrorfen 24 33 18,24 82 a7 26.65 | 24.55507 | 8262379
109 | gerver 24 31 28.72 82 28 59.9 | 24.52464 | 82.48331
110 | e 24 35 36.8 82 43 2.08 | 24.50356 | 82.71724
11 | Tz 24 33 55.62 82 41 14.95 | 24.56545 | 82.68749
112 | Tt 24 33 40.84 82 14 15.62 | 24.56134 | 82.23767
113 | @z 24 30 9.65 82 3 34.68 | 24.50268 | 82.05963
114 | wweY 24 34 3.82 82 16 57.80 | 24.56773 | 82.28275
115 | #ragz v 24 28 7.27 81 56 47.7 ] 24.45869 | 81.94658
116 | Framzgd 24 28 4.9 81 57 42.08 | 24.46803 | 81.96169
117 | =TT 24 24 35.73 81 42 28.91 | 24.40003 | 81.70803
118 | ey w0 24 25| 56.504 81 46 23.811 | 24.43236 | 81.77328
19 | wgrT 24 16 25.45 B1 22 50.818 | 24.27374 | 81.38328
120 | sfard 24 1 45.316 81 20 37.057 | 24.19592 | 81.34363
121 | wTHTET 24 29 |  40.488 82 3 17.583 | 24.49458 | 82.05488
122 | TeET 24 34 15.889 82 20 9.808 | 24.57108 | 82.33606
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[FT.9. 25/62/2015-Suaae-3iTe)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 13th December, 2016

=T, &, FiEAt, dis o

5.0.4030(E)—WHEREAS, a draft notification was published in the Guzette of India, Extraordinary, vide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number 5.0.
1780 (E), dated 30th June, 2015, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from date on which copies of the Gazelte containing the said notification were made available to
the public;
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And Whereas, no objections and suggestions received from persons and stakeholders in response to the draft
notification;
And Whereas, the Son Gharial Wildlife Sanctuary is located in Sidhi, Singrauli, Satna and Shahdol Districts of Madhya
Pradesh and it is spread over 209 kilometer of length and 200 meters width on both river banks of Son Gopad and Banas
Rivers;

And Whereas, the Wildlife Sanctuary falls in the arid zonc and supporis many species of fishes, amphibians, reptiles and
birds and important aquatic fauna of the Sanctuary include Gharial (Gaviglis gangeticus), Mugger (Crocodylus
paluseris), and turtles (Testudines sp.);

And Whereas, the major aquatic and semi aquatic vegetation found in the sanctuary includes Hydrilla, Vallisnaria,
Potamogeion, Nitella, Chara, Typha and other species;

And Whereas, it is necessary to conserve and protect the area the extent and boundaries of which is specified in
paragraph 1 of this notification around the Son Gharial Wildlife Sanctuary as Eco-sensitive Zone from ecological and
environmental point of vicw and to prohibit industrics or class of industrics and their opcrations and processes in the said
Eco-sensitive Zone,

Now Therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clanse (xiv) of sub-
section (2) of section 3 of the Environment (Protection) Ac, 1986 (29 of 1986) and sub-nule (3} of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifics the arca to an cxtent of onc kilometer
from the boundary of the Son Gharial Wildlife Sanctuary, in the State of Madhya Pradesh as the Son Gharial Widlife
Sanctuary Eco-sensitive zone (hereinafier referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone- (1) The extent of Eco-sensitive Zone is one kilometer from the
boundary of the Son Gharial Wildlife Sanctuary. The arca of Eco-sensitive Zone is 424 squarc kilo meters.

(2) The map of Eco sensitive Zone, Co-ordinates of Wildlife Sanctuary and Eco-sensitive Zone along with latitudes and
longitudes is appended as Annexure L

(3) The list of 122 villages falling within Eco-sensitive Zone along with latitudes and longitudes is appended as
Annexure IL.

3. Zonal Master Plan for the Eco-sensitive Zone.- (1} The State Govemment shall, for the purpose of the Eco-
sensitive Zone prepare, & Zonal Master Plan, within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification.

(2) The said Plan shall be approved by the Competent Authority in the State Government.
(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.
(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(i) Environment,

(i)  Forcsts,

(ii)  Urban Developtnent,

(iv}  Tourism,

v) Municipal,

(vi) Revenue,

(vii)  Agriculture

(viii) Madhya Pradesh Statc Pollution Control Board,
(ix) Tmigation

(x)  Public Works Departiment

for intcgrating environmenial and ecological considerations into it,

O
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(5) The Master Plan shall not impose any restriction an the approved existing land use, infrastructure and activities,
unless so specificd in this notification and the Zonal Master Plan shall factor in improvement of all infrastructurc and
activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodics,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

(7) The Zonal Mastcr Plan shall dematcate all the existing worshipping places, village and urban scttlements, types and
kinds of Forest, tribal areas, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as lo ensure Eco-friendly development for
livelihood security of local communities.

(9) The State Governments of Madhya Pradesh shall preparc scparate Zonal Master Plans for arca under their
Jurisdiction.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for giving
effect to the provisions of this notification, namely:-

(1) Land use.- Forest, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes in
the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activitics:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 12, 17, 23, 32 and 35 in column (2)
of the Table in paragraph 4, namely:-

(i)  Eco-fricndly cottages for temporary occupation of tourists, such as tents, wooden houscs, ete. for cco-fricndly
tourism activities,
{ii) Widening and swrengthening of existing roads;
(iii) Small scale industries not causing pollution;
(iv) Rainwater harvesting; and
(v) Cottage industrics including village ctc
Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

Provided also that there shall be no consequential reduction in green area, such as forest arca and agricultural
area and efforts shall be made to reforest the vnused or unproductive agricultural areas.

(2) Natural springs.-The catchment areas of all natwral springs shall be identified and plans for their
conservation and rejuvenation shall be incorporaied in the Zonal Master Plan and the guidelines shall be drawn up by the
State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to
such areas.

(3) Tourism.~ (a) The activity relating to tourism within the Eco-sensitive Zone shall in accordance with the
Tourism Master Plan, which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan sha!l be prepared by Department of Tourism, in consultation with Department of Forest and
Environment of the Madhya Pradesh State Government.

(c) The activity of tourism shall be regulated as under, namely:-
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v all new tourism activities or expansion of cxisting tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Govemment in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (as amended from time to time)
with emphasis on eco-tourism, cco-cducation and eco-development and based on carrying capacity study of the Eco-
sensitive Zone;

(1) new construction of hotels and rcsorts shall not be permitted within onc kilometer from the boundary of the
Sanctuary excepl for accommodation for temporary occupation of tourists related to Eco-friendly tourism activities;

(i) tll the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the aclual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
arcas, rock formations, waterfalls, springs, porges, groves, caves, points, walks, rides, ¢liffs and other natural heritages
shall be identified and preserved and plan shall be drawn up for their protection and conservation, within six months from
the date of publication of this notfication and such plan shall form part of the Zonal Master Plan.

5 Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules made there
under.

(7) Air pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines and regulations for the control of air poilution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made there
under.

{8) Discharge of efituents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made there under.

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forcst
and Climate Change vide notification number $.0. 1357 (E), dated the 8" April, 2016 as amended from time to
time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradablc componcents;

{iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

{iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the
Eco-sensitive Zone and no burning or incineration of solid wastes shall be permtted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in accordance with
the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28" March, 2016, as
amended from time to time.

(11) Vehicular traffic. - The vehicular movement shall be regulated in a habitat friendly manner and specific provisions
in this regard shall be incorporated in the Zonal Master Plan and til} such time as the Zonal Master Plan is prepared and
approved by the competent authority in the State Government, Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and  the ruics and regulations made thercunder.
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(12) Industrial Units.-
®

No establishment of new wood based Industries within the proposed Eco-sensitive zone shall be permitted

except the existing wood based Industries set up as per the Law,

(b

sensitive zone shall be permitted;

(©)

No establishment of any new Industry causing watcer, air, soil, noisc pollution within the proposed Eco-

No new explosive godown shall be established within the Eco-sensitive Zone.

4, Lis¢ of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activitics in the Eco sensitive
Zone shall be governed by the provisions of the Environment {Protection) Act, 1986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:-

TABLE
S.No. Activity Remarks
(1)) (@) 3)
Prohibited Activities
1. Commercial mining, stone quarrying and | () All new and existing mining (minor and major
crushing units. minerals), stone quarrying and crushing units shall be
prohibited effect except for the domestic needs of boua fide
local residents including digging of earth for construction
or repair of houses and for manufacture of country tiles or
bricks for housing for personal consumption.
{b) The mining operations shall strictly be in accordance
with the interim order of the Hon'ble Supreme Court dated
the 4" August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. Union of India in Writ Petition (Civil)
Nu.202 of 1995 and order of the Hon’ble Supreme Court
dated the 21* April, 2014 in the matter of Goa Foundation
Vs. Union of India in Writ Petition (Civil) No.435 of 2012,
2, Setting up of saw mills. No new or expansion of existing  saw mills shall be
permitted within the Eco-sensitive Zonc.
3. Setting up of industries causing water or | No new or expansion of polluting industries in the Eco-
air or soil or noise pollution. sensitive Zone shall be permitted.
4. Commercial usc of fircwood. Prohibited (cXxcept as otherwise provided) as per appticable
laws.
5. Establishment of new major | Prohibited (except as otherwise provided) as per applicable
hydraelectric  projects and irrigation | laws.
projccts.
6. Use or production of any hazardous | Prohibited (except as otherwise provided) as per applicable
substances. laws,
1. Discharge of untreated cffluents and | Prohibited (except as otherwise provided) as per applicable
solid waste in natural water bodies or | laws.
land area.
8. Undertaking activities related to tourism | Prohibited (except as otherwise provided) as per applicable
like over-flying the National Park Arca | laws.
by aircraft, hot-gir balloons.
9. New wood based industry. No establishment of new wood based industry shail be
permitted within the limits of Eco-sensitive Zone:
Provided the existing wood-based industty may continue as
per law:
Provided further that renewal of licenses of cxisting saw
mills shall not be done on their expiry period.
10. Goat Farming . Prohibited (except as otherwise provided) as per applicable
laws.
Regulated Activities

11. | Establishment of hotels and resorts.

| No new commercial hotels and resorts shall be permitted
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within one kilometer of the boundary of the protected area
or up to the boundary of the Eco-sensitive Zone whichever
is nearer except for accommodation for temporary
occupation of 1ourists related to eco-friendly tourism
activities.

Provided that, beyond one kilometer or up to the extent
of the Eco-sensitive Zone, all new tourism activities or
cxpansion of existing activitics shall be in conformity with
the Tourism Master Plan.

12.

Construction aclivities.

(a) No new commercial construction of any kind shail be
permitted  within one kilomcter from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer.

Provided that, local people shall be permitied to
undertake construction in their land for their residentizl use
including the activities listed in sub-paragraph (1) of
paragraph 3:

(b) Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations, if any.

{c) Beyond one kilometer upto the extent of Eco-sensitive
Zone, construction for bone fide local needs shall be
allowed and other construction. activities shall be regulated
as per the Zonal Master Plan.

Felling of trees.

(a) There shell be no felhng of treces on the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in- the State
Government;

(b) the felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder.

(c) in casc of Reserve Forest and Protected Forest the
Working Plan preseriptions shall be followed.

14.

Commercial water resources including
ground water harvesting.

(a) The extraction of surface water and ground water shall
be permitted only for bona fide agriculwral use and
domestic consumption of the occupier of the-land,;

(b) cxtraction of surface water and ground water for
industrial or commereial use including the amount that can
be extracted, shall require prior writlen permission from
the concerned Regulatory Authority;

{c) no sale of surface water or ground water shall be
permitted;

(d) steps shall be taken to prevent contamination or
pollution of water from any source including agriculture.

15.

Erection of electrical cables and

telecommunication towers.

{ti) Promote underground cabling

16.

Fencing of existing premises of hotels
and lodges.

Regulated as per laws.

Widening and strengthening of existing
roads.

Shall be done with proper Environment Impact Assessment
and mitigation measures, as applicable.

18.

Movement of vehicular traffic at night.

Regulated for commercial purposc, under applicable laws.

19.

Introduction of exotic species.

Regulated as per laws.

20.

Protection of hill slopes and river banks.

Regulated as per laws.

21.

Discharge of treated effluents in natural

Recycling of treated effluent shall be encouraged and for
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water bodies or land area. disposal of sludge or solid wastes, the existing regulations
shall be followed.

22, Commercial Sign boards and hoardings. | Reguiated under applicable laws.

23. Smail scale industries not causing | Non polluting, non-hazardous, small-scale aind service

pollution, industry, agriculture, floriculture, horticulture or agro-
based industry producing moducts from indigenous goods
fromn the Eco-sensitive Zene, and which do not cause any
' adverse impact on environment shall be permitted.
24 Collection of Fores: produce or Nen- | Regulated as per laws,
Timber Farest Froduce (NTFP).

25. Aur and vehicular pollution Reguiated as per laws.

26. Drastiz Change ol Agriculiure systems Regulated as per laws.
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(x) CEO of District Panchayat Singrauli - Member
(x1) Representative of the Town and

Country Planning Department - Member
(xti) Representative of Madhya Pradesh

Pollution Control Board - Member
{xiv) Member of State Bio Diversity Board - Member
{(xv) Ficld Director, Sanjay Tiger Rescrve, Sidhi - Member-Secretary

Terms of Reference.-
{1) The Monitoring Committee shall monitor the compliance of the provisions of this notification.
(2) The tenure of the Commuittee shall be three years.

(3) The activities that are covered in the Schedule 1o the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533 (E), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification,

{4) The activities that are not covered in the Schedule to the notification of the Government of India in the
crstwhile Ministry of Environment and Forest number $.0. 1533 (E), dated the 14" Scptember, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activitics as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

(5) Thc Member-Scerctary of the Monitoring Committee or the concemed Collector(s) or the concerned park
Deputy Conservator of Forest shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concermed stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

(7) The Monitering Committce shall submit the annual action taken report of its activitics as on 31* March of
every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at
Annexure IIL

(8) The Central Government tn the Ministry of Environment, Forest and Climate Change may give such
directions, as it decms fit, to the Monitoring Commitiee for effective discharge of its functions.

6. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

7. The provisions of this notification shall be subject (o the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.

o
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Annexure 1
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Coordinates of Son Ghariyal Wildlife Sanctuary

Longitude Latitude
A 827 4447 131"E 24" 36'46.069'N
B 82" 44'50.876°E 24" 36'7.438"N
C 81" 14'59.978"E 24" 9'45.640"N
D 81" 14'59.978°E 247 9'56.,385"N

Coordinates of Eco Sensitive Zone of Son Ghariyal Wildlife Sanctuary
Longitude Latitude

Al 82" 44'51.175"E 24" 37'19.269"N

B1 82° 45'34.613"E 24" 36'2.146"N

C1 81" 14'55.232"E 24" 9'13.446"N

D1 81" 14'24.569"E 247 9'48.529"N
Annexure 1T

List of villages with Co-ordinates falling within the Eco-sensitive zone

S.N. Name of Place Late_D | Late_M | Late_S | Long_D | Long_M | Long S | Late_DD Long_DD
1 | Parsili 24 10| 21.73 81 31 2694 1 241727 | 81.52415
2 | Chamaradol 24 8 19.2 81 31 12| 24.13867 81.52
3 | Khari 24 10 10.76 81 28 8.7 | 24.16966 | B1.46908
4 | Naudhiya 24 11 10.76 81 29 57.6 | 24.18632 | B1.49933
5 | Ghoghi 24 13 8.8 81 30 7.52 | 24.21911 | B1.50209
6 | Sajaha 24 i9 58.04 gl 32 6.04 | 24.33279 | 81.5350]
7 | Khatai 24 31 3047 82 33 23.11 | 24.52513 | B2.55642
8 | Gangi 24 31 9.71 82 29 58.46 | 2451936 | B82.49957
9 | Khaira 24 31 55.52 82 27 32.58 | 24.53209 | 82.45905
10 | Tariha 24 28 51.93 81 59 20.2 | 2448109 | 81.98894
11 | Samma 24 28 | 24.021 81 42| 31.623 | 2447334 | B81.70878
12 | Duara 24 26 | 9.768 81 43 51.2 | 24.43605 | 81.73089
13 | Pawa 24 27 0.764 81 45| 35.107 | 24.45021 | 81.75975
14 | Dharauli Khurd 24 32 322 82 26 4,72 ] 24.53423 | B2.43464
15 | Lilhara 24 3l 59.45 82 24 45.67 | 24.53318 | 82.41269
16 | Parsauna 24 33 76 82 23 47,79 | 24.57111 | 82.3966!
17 | Shikarganj 24 17§ 8207 81 26 | 36.579 | 24.28561 | 81.44349
18 | Jhala 24 20 | 32.169 81 32 46.16 | 24.34227 | BL.54616
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S.N. Name of Place Late_ D | Late_M | Late_S | Long_D | Long_M | Long_S | Late_DD | Long_DD
19 | Rajghat 24 34 34.58 82 23 38.43 | 24.57627 | 82.39401
20 | Khairpur 24 33 | 54.549 82 22 13.857 | 24.56515 | 82.37052
21 | Kunjhun Khurd 24 30 27.53 82 11 11.16 | 24.50765 | 82.18643
22 | Kunjhun Kala 24 30| 36.175 B2 11§ 13.074 | 2451005 | B82.i8697
23 | Atraila 24 301 3703 82 7 25.53 | 24.51031 ] 82.12376
24 | Jokaha 24 30| 54.109 82 7 12.94 | 2451503 | 82.12026
25 | Tilai 24 29 | 30.134 82 6 5.686 244917 | 82.10158
26 | Panwar 24 34| 13.355 82 39| 37466 | 24.57038 | B82.66041
27 | Gadhawa 24 35 33.63 82 40 41,54 | 24.59268 | 82.67821
28 | Baghor 24 33 20.74 82 18 40.56 | 24.55576 | 82.31127
29 | Madariya 24 32 .94 82 17 46.06 | 24.53582 | 82.29613
30 | Kubari 24 31 50.47 81 59 44,52 | 24,53069 81.9957
31 | Bhitari 24 26| 3111 81 49 10.51 | 24.44198 | 81.81959
32 | Dithaura 24 20 26.36 81 34 24 | 24.34066 | 81.57333
33 | Ghughata 24 19 13.35 81 3 26.38 | 24.32038 | 81.52399
34 | Chandreh 24 18 1.1 81 30 0] 24.30031 81.5
35 | Durgapur 24 15 23.99 81 27 26.46 | 24.25666 | 81.45735
36 | Kuan 24 13 20.61 81 21 33.17 | 24.22239 | 81.35921
37 | Majhatolwa 24 13| 49.21 81 21 57.7 | 2423034 | £1.36603
38 | Baghard Dhabaiya 24 16 26.6 81 26 941 | 24.27406 | 81.43595
39 | Gujred 24 18 23.52 81 31 56.93 | 24.30653 | 81.53248
40 | Chandaini 24 20| 56.85 81 49 22| 2449913 | B1.81728
41 | Deoghata 24 26| 2945 81 54 5.05 | 24.44151 §1.9014
42 | Tariha 24 28 54.13 81 59 21.27 24.4817 | 81.98924
43 | Hanumangarh 24 22 16.81 81 38 30.62 | 2437134 | B81.64184
44 | Khairi 24 18 4981 81 30 26.65 | 24.31384 81.5074
45 | Sajaha 24 19 59.58 81 32 5.22 | 24.33322 | B1.533478
46 | Akauri 24 23 15.47 81 4] 46.2 | 24.38763 | 81.69617
47 | Nakjharkhurd 24 32 2.91 82 i3 52.14 | 24.53414 | B82.23115
48 | Kekrai 24 34 31.88 82 40 1.42 | 24.57552 | 82.66706
49 | Ghoghara 24 32| 3322 82 39 12.75 | 24.54256 | 82.65354
50 | Bardi 24 32| 2895 82 22 14.55 | 24.54138 | 82.37071
51 | Lauar Paipkhar 24 31 41.68 82 19 3395 | 24.52824 82.3261
52 | Lauar Nankar 24 32 25.18 82 19 53.88 | 24.54033 | 82.33163
53 | Khutcli 24 31 21.93 82 16 2845 | 24.52276 | 82.27457
54 | Nakjhar kalan 24 30 58.11 82 12 3.69{ 2451614 { 82.20103
55 | Lilwar 24 33 5.16 82 11 24.29 | 24.55143 | 82.19008
56 | Rampur 24 33 8.7 82 12 4338 | 24.55242 | 82.21205
57 | Amadei 24 31 24.44 82 8 53.57 | 24.52346 | 82.14821
58 | Ramnagar Khurd 24 31 13.3 82 10 26.43 | 24.5205 | 82.17401
59 | Baliyar 24 29 il.16 82 3 30.48 | 24.48643 | 82.05847
60 | Ramdih 24 28 37.69 82 10 18.36 | 2447714 | 8217177
61 | Khetauhi 24 28 16.32 81 59 44.91 244712 | 81.99581
62 | Chamrauha 24 31 7.5 82 8 961 2451875 82.136
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S.N. Name of Place Late_D | Late M | Late_S | Long_D | Long_M | Long S | Late_DD | Leng DD
63 | Chhitawalkhurd 24 32| 58.74 82 36 13.41 1 2454965 | 82.60373
64 | Patpara 24 28 9.03 81 54 1599 | 2446918 | B81.90444
65 | Salaiya 24 28 3.18 81 56 22,79 | 24.46755 | 81.93966
66 | Tamai 24 36| 50.23 82 39 52.54 | 24.61395 | 82.66459
67 | Kajardah 24 33 10.65 82 20 3273 | 24.55296 | B82.34243
68 | Dhobauhi 24 13 0.17 82 17 18 | 24.55005 | 82.28833
69 | Sattiha 24 33| 35066 82 14 26.22 | 24.56407 | B2.24062
70 | Sihawal 24 33| 2673 82 13 46.51 | 24.55743 | 82.22959
71 | Dheku 24 33| 3409 82 19 59.48 | 24.55947 | 82.33319
72 | Chikni 24 30| 5161 82 30 57.49 | 24.51434 | B82.51597
73 | Rehadn 24 32 6.53 82 34 51.05 | 24.53515 | 82.58085
74 | Halwa 24 30 15.61 g1 52 4024 | 24.50434 | B81.87784
75 | Demha 24 261 23.02 81 52 27.72 | 24.43973 | 81.87437
76 | Rojhauha 24 30 | 59.052 82 11} 42643 | 245164 | B82.19518
77 | Kukaraon 24 301 44919 24 30| 44919} 2451248 | 24.51248
78 | Piprohar 24 26 | 4877 81 56 52.88 | 24.44688 | B1.94802
79 | Koldaha 24 24 | 53.433 81 411 15972 | 24.41484 | B81.68777
80 | Mohaniya 24 27| 31.846 81 55 50.29 | 24.45885 [ B1.93064
81 | Jhagari 24 19 | 19.401 81 32| 21.389 | 24.32206 | 81.53927
82 | Umariya 24 291 31.02 82 9 43 | 24.49195 | B82.16194
83 | Dawa 24 30| 5.811 B2 25,257 | 24.50161 | 82.00702
84 | Bahera 24 29 | 42,563 82 32.218 | 2449516 | 82.02562
85 | Barigawan 24 25| 10.955 81 45 6.631 | 24.41971 | 81.75184
86 | Kurrwah 24 25| 3346 81 49 50.16 | 24.42596 81.8306
87 | Bhelki Khurd 24 25 372 81 47 42.22 24,427 | 81.79506
88 | Bholgarh 24 22| 5265 81 39 5932 | 2438129 | BI1.66648
89 | Titali 24 30 35.8 82 4 53.69 | 24.50994 § B82.08158
90 | Thatara 24 3| 2770 82 47 34.65 | 24.59103 | B2.79296
91 | Chhiwalhawa 24 35| 3341 82 47 16.95 | 24.59317 | 8278804
92 | Godgawan 24 37| 3259 82 44 33.58 | 24.62572 | 82.74266
93 | Kankati 24 19 14.29 81 34 34.27 | 24.32064 | 81.57619
94 | Bairihai 24 13| 47.27 81 28 31.68 | 242298 | 81.47547
95 | Patchra 24 21 55.03 81 32 15.09 | 24.36529 | 81.53753
96 | Sehuda Viran 24 29 | 5427 82 5 32.32 | 24.49841 | B82.09231
97 | Duraon Viran 24 20| 5483 82 7 2535 | 2449856  82.12371
98 | Sarseda 24 33 11.49 82 22 5445 | 24.55319 | B82.38179
99 | Dadhiya 24 28| 4585 82 7 20.71 244794 | 82.12242

100 | Sariya 24 11 50.6 81 19 54,02 | 24.19739 | 81.33167
101 | Kaithaha 24 11 45.6 81 18 34.82 24.196 | 81.30967
102 | Hathwar 24 9 34.1 81 29 27.72 | 24.15947 | B81.49103
103 | Boddiha 24 7| 3633 81 29 17.77 | 24.12676 | 81.48827
104 | Paipkhara 24 12| 3R.18 81 21 33.64 | 24.21061 | 81.35934
105 | Barhai 24 15| 3417 81 28 3.66 | 24.25949 | B1.46768
106 | Bajriya 24 37| 9.854 82 45| 47.821 | 24.6194 | 8276328
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S.N. Name of Place Late_D | Late_M | Late_S | Long_D | Long_M | Long_§ | Late_DD | Long_DD
107 | Kesauly 24 33| 58.973 82 19 39.34 | 24.56638 | 82.32759
108 | Tarakhiya 24 33 18.24 82 37 25.65 | 24.55507 | 82.62379
109 | Fulkesh 24 31 28.72 82 28 59.9 | 24.52464 | 82.48331
110 | Deeghar 24 i35 36.8 82 43 2,08 | 24.59356 | 82.71724
111 | Badgada 24 331 55.62 82 4] 14.95 | 24.56545 | B82.68749
112 | Damgadi 24 33| 4084 82 14 15.62 | 24.56134 | 82.23767
113 | Khadbada 24 30 9.65 82 3 34,68 | 24.50268 | 82.05963
114 | Kesauh 24 34 3.82 B2 16 57.89 | 2456773 | 82.28275
115 | Kotdar Kala 24 28 7.27 81 56 47.7 | 24.46869 | 81.94658
116 | Kotdar Khurd 24 28 49 81 57 42.08 | 24.46803 | B1.96169
117 | Kathautaha 24 24| 3573 81 42 2891 | 24.40993 | 81.70803
118 | Bhelaki kala 24 25| 56.504 81 46 | 23.811 | 24.43236 | 81.77328
119 { Garhara 24 16 [ 2545 81 22| 59.818 | 24.27374 | 81.38328
120 | Hariari 24 11§ 45316 81 20| 37.057 | 24.19592 | 81.34363
121 | Marsarha 24 29| 40.488 82 3| 17.583 | 2449458 | B2.05488
122 | Rajabar 24 34} 15889 82 20 9.808 | 24.57108 | 82.33606

Annexure IT1

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

2.
3.
4

Number and date of meetings.

Minutcs of the meetings: mention main noteworthy points. Attach minutes of the meeting as separate Annexure.
Status of preparation of Zonal Master Plan including Tourism Master Plan

Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Jmpact Assessment Notification,
2006.

Details may be attached as separate Annexure.

Summary of cases scrutinised for activitics not covered under the Environment Impact Assessment Notification,
2006.

Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of the Environment

(Protection) Act, 1986.

Any other matter of importance.

[F.N0.25/62/2015-ESZ-RE]
Dr. T. CHANDINT , Scientist ‘G’
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Reply on behalf of the Respondent No. 1

1 message

Dheeraj Singh <dheeraj.adv001@gmail.com> 13 December 2022 at 16:38
To: "vksofficesc@gmail.com” <vksofficesc@gmail.com>

Dear Sir,
I am annexing Reply on Behalf of the Respondent No.1 in Case title Abhishek Pandey Versus Ministry of

Environment, Forest & Climate
Changes & Ors

NDOH- 21.12.2022

Thanks & regards

Dheeraj Singh, Adv

Junior of Gigi.C.George,Adv
Ch.No0.336, Lawyers Chamber Block,
Saket District Court, New Delhi
Mob-9810625315
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